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DATE OF DECISION_ 20,4,98

Petitioner

L emre Rehitniis
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Versus

Union of India & Orse

Respondent

ML e seshevie

Advocate for the Respondent s

CORAM

The Hon'ble Mr.  cosnakrishaan

The Hon'ble Mr. Pl .Kannan

JUDGMENT

2, To be referred to the Reporter or not ?
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,  Whether Reporters of Local papers may be allowed to see the Judgment ? I
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g, Whether their Lerdships wish to see the fair copy of the Judgment ¢ \\

4, Whether it needs to be circulated to other Benches of the Tribunal ?
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Haribhai Bijalbhai Panchal,

resideat of : Railway Quarter H0O.647 B.,
Jew Railway Colony, Sabarmati,
Ahmedabad-19. Applicant

Advocate Mr e KeChitnds
versus

le Union of India, Through 3
General iianager,
WeRkly.,Churchgate,
Bowbay .

2. Chief 5ignal Engineer,
Churchgate,
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Per Hon'ble .ir.VeRadhakrishnan Member (A)

None present for the aplicant, Dimnissed

for default.
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